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discrepancy exists. Now it ig for the
Deputy Minister to refute it if he is
capable of refuting it.

THE DEPUTY CHAIRMAN: As you
read the figures, the Minister cannot
reply. Send those figures on to him
and then he will reply.

SHRI LOKANATH MISRA: Why
should I submit to him? Who is he?
SHRI M. SHA¥I QURESHI: My

friend should not become so allergic.
If T asked him, 1 asked him not as a
Minister, but as a colleague of his.
If he has got any grievance he can
come to me and tell me. Perhaps he
is allergic because I am g Deputy
Minister and he is not. But being in
the Government it is my job to look
into his grievances. Because of the
party to which he belongs he must
have some respect for higher-ups.

SHRY LOKANATH MISRA; I am
not allergic even to his Minister, what
to talk of him.

SHRI M. SHAFI QURESHI: Because
he talked about discrepancies in the
figures, my Minister and myself have
given tigures in this House. They are
absolutely correct. There is no dis-

crepancy. If my friend wants the
latest figures about our export per-

formance, atout the quantity we have
exported, I am prepared to give it.

SHRI LOKANATH MISRA: Figures
for 1962.

SHRI M. SHAFI QURESHI: These
will be looked into and if there is any
discrepancy  between the figures
which my friend has sorted out from
some papers . . .

THE DEPUTY CHAIRMAN:
may not have them now.

You

SHRI M. SHAFI QURESHI: I do
not have them now. It will be look-
#d into.

CHAIRMAN: He
If you want it,

THE DEPUTY
has the latest figures.
he is willing to give.

’
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SHRI M. SHAFI QURESHI: I do
not think ff there is any other point
which remains to be replied.

THE DEPUTY CHAIRMAN;
question is:

The

“In pursuance of sub-section (2)
of section 4A of the Indian Tariff
Act, 1934 (32 of 1934), this House
approves of the notification of the
Government of India in the Minis-
try of Commerce No. S.0. 3460, dat-
ed the 11th November, 1966, increas=
ing the export duty leviable on tea.”

The motion was adopted.

SHRI LOKANATH MISRA: No
lunch?

THE DEPUTY CHAIRMAN: We
shall sit through the lunch hour,
THE INDIAN TARIFF (SECOND

AMENDMENT) BILL, 1966

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI M.
SHAFI QURESHI): Madam, on behalf
of Shri Manubhai Shah, I beg to
move;

“That the Bill further to amend
the Indian Tariff Act, 1934, as pas-
sed by the Lok Sabha, be taken into
consideration.”

Madam, this Bill mainly seeks to
amend the First Schedule to the
Indian Tariff Act, 1934, in order to
give effect to Government’s decisions
on certain recommendations of the
Tariff Commission. Honourable Mem-
vers will have observed from the
Statement of Objects and Reasons at-
tached to the Bill that the Bill seeks
to:

(a) continue protection beyond 31st
December, 1966 in the case of seri-
culture Industry and

(b) discontinue protection with
effect from the 1st January 1967
to (i) Antimony, (ii) A.C.S.R.
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(Aluminium Conducter Steel Re-
inforced) and A.A.C. (Al] Alumi-
n.um <Conductor), (iii) Cotton
Textile Machinery and (iv) Pis-
ton Assembly Industries.

Copies of the Tariff Commission’s re-
ports on all these industries and of
Government Resolutions issued on
these reports have already been laid
on the Table of the House and Notes
on each of these industries have also
been circulated for the information of
the Members of the House. The Notes
circulated to the Members contain a
gist of the Tariff Commission’s re-
commendations contained in its reports
in respect of each of these industries.
Hon’ble Members will, no doubt, have
gone through the documents and 1
shal] not, therefore, take much of the
time of the House by going into the
details of these industries.

Copies of the “Review of the work
of the Tariff Commission for the period
October 1965 to September 1966” have
also bzen circulated to Members of the
House for their informatien. Under
the provisions of the Tariff Act, 1951,
a Dbermanent Tariff Commission was
constituted in January, 1952, The
main functions of the Tariff Commis-
sion cover (i) dealing with references
from Government on matters relating
to tariff protection generally; (i)
undertaking suo motu inquiries into
the working of protection; (iii) keep-
ing a continuoug wateh over the prog-
ress of protected industries; and (iv)
dealing with referen-es from Govern-
ment on fixation of fair prices of com-
modities, whether protected or not.
The Commirssion has wide discretion in
regard to application of the general
principles relating to fixation of pro-
tective tariffs. It also watches the
effects of protection on other indus-
tries and on prices. Besides, the pro-
gress of the protected industries is
watched and reviews of prices under-
taken. The Tariff Commission also
makes ancillary recommendations for
the development of the industry.
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Madam Deputy Chairman, on  lst
January, 1966, the number of protec-
ted industries stood at eight, This
number includes industries on which
protection is due to expire at the end
of thig year viz. 31st December, 1966.
Protection te (i) Piston Assembly,
(ii) A.C.S.R. and A.AC. (iii) Cotton
Textile Machinery and (iv) Sericul-
{ure industries is due to expire on
31st December, 1966 whereas Antimony
Industry was protected up to 31st De-
cember, 1968 subject to review by the
Tariff Commission in 19686,

The Commission recommended de-
protection to the ACSR and AAC and
Cotton Textile Machinery industries
with effect from 1st January, 1967, as
these industries have made sufficient
progress to withstand competition
from impertc, The Commissicn has alss
recommended withdrawal of protec-
tion from the Antimony industry in
its review repori. In the case of Pis-
ton Assembly industry, the Tariff
Commission reconsidered the question
of profection in the light of devalua-
tion and recommended the de-protec-
tion of this industry as well.

As for the Sericulture Industry, the
Commission has recommended the
continuance of protection for a fur-
ther period of three years up to 3ist
December, 1969. Government have
accepted the recommendations of
the Tariff Commission for de-protec-
{ion of the four industries and for the
continuance of protection to the Seri-
culture industry up to 31st December
1969 as detailed above. -

The background in respect of all
these five industries is detailed in the
notes circulated for the information of
the Members.

With these words I move.

The question was proposed.

SHRI J. VENKATAPPA (Mpysore):
I rise to support this Bill for reasons
best known to the Minister and also
to those who are involved in the Seri-
culture industry. As far as the report
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ot the Tariff Commission is concerned,
I would say a few words, I do not
think the way in which the  Tariff
Commission has gone into the question
of enquiry with regard to the working
of the Sericulture industry in the
rural parts is satisfactory, It has to
be done in the light of giving some
protection and relief 1o those poor
people involved in this industry at the
lower level, commencing from the cul-
tivators of mulberry and rearers of
sitk worms. It s that part which
forms the most important part of this
industry which 15 an agro-economical
industry which is combined with agri-
culture and has given some relief to
the agriculturists to improve their
economic condition. Hence I would
insist that henceforth whenever the
Tariff Commiscinn poes into the work-
ing of this industry, it is better for
them to go to the rural parts where
the actual cultivators and rearers of
the silk worms are there to give them
some relief, at least to uplift them to
some extent economically. That is
quite essential because it is observed
in all the sectors of indusiry that
wherever it is possible, it is the inten-
tion of any human being to exploit to
his advantage. So those who are eco-
nomically a'l right would try to get
something more for themselves with-
out consideration for those who are
economically backward. With this in
view, I would suggest that it is better
to give some encouragement for those
at the lower level in this industry.
The necessity for this protection to
this silk industry will be evident from
a few instances that I will give. The
Indian silk is known for its quality
and  durability. Internationally of
course we cannot compete with the
Japanese who have topped the list
because they have the climatic ad-
vantage in that country, whereas we

have a temperate climate and we can-
not compete with them as far as quali-
ties of Denier and the content of the
filament in one unit measurement is
concerned. As far as these two quali-
tie; are concerned, we cannot compete
with the Japanese. We can compete
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in regard to the other qualities, name-
ly, durability and elasticity of the
silk {hread. Because of this drawback.
in the quality of our silk as pertain-
ing to the content of the filament in
one unit demand and the denier, they
are monopolising the entire  world.
market. For the finer variety we are
dependent on Japan. Every year we-
are importing to the tune of one lakh
kilograms and this 'year also we have:
placed an order for about one lakh
kilograms. This could have been subs-
tituted by our own silk provided we-
had taken suitable action to modernise
the filatures in Jammu and Kashmir,
where we have the requisite natural
climatic conditions. There the Gov-
ernment has thought of modernising
300 basins of which they have been
so far able to modernise only 100
basins and again of these only 30 are
functioning. This project was taken
up by the J. & K. Government as far
back as 1960 but to this day they
could not even implement or remodel
or modernise even these 300 units
of basins, If that had been taken up
and completed in the allotted time,
that is within the Third Five Year
Plan, we need not have imported this
quantity of raw silk which is now be-
ing imported from Japan. Another
condition is that we are to  supply
univoltine to the J. & K. Government
to enab'le them to rear the good varie-
ty of raw cuccoons so that they may
produce a better variety of silk which
can be used as g substitute for the
Japanese silk. Even there the Jam-
mu and Kashmir Government has not
taken care of this industry and they
are not cooperating as far as produc-
tion of the finer variety of silk is
concerned. Another reason for the
protection of this industry is, the
majority of those who are involved in
the production of mulberry and cuc-
coong are economically backward and
they cannot unite together. They can-
not put forth their effort for the de-
velopment of this industry. Then the
business people who are engaged in
the marketing of this raw silk have
been exploiting this seclion of the in-
dustry, that is the rearers gnd reelers.

Whenever there is any slump in the
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market and whenever raw silk is im-
ported from Japan, these merchant
classes would utilise that situation
to their own advantage to reduce the
local market price when they can pur-
chase for themselves the available
raw silk in India and then enhan-e
the price after a week or fortnight
and thug they exploit the rearers. To
avoid that the need for stabilisation
of the silk industry wag felt and
hence the protection of raw silk be-
came a necessity. With this intention
the Government intervened and gave
protection to this industry in 1934
That is still being continued. But 1
do not know how the Tariff Commise
sion has come to the conclusion that
this protection can only be extended
up to three years. I would ask the
Minister whether he has been assured
that this protection is not necessary
after three years or that the develop-
ment programmes for this industry
would be completed within this period
and we would be in an advantageous
position to compete in the internatio-
nal market? I can challenge that
even after 25 years, at the rate at
which we are making efforts, we can-
not develop this industry to the ex-
tent that we can compete with
2 pM. Japan in the international
market. When thig is the real
situation T do not know why or how
they came to the conclusion of giving
protection to thig industry only for
three years. So I have tabled an
amendment suggesting evtension up to
1971. I do not know whether my
amendment hag been receiveq by the
Chair. T had suggested that instead of
the figures 1969 we should have the
figures 1071, ~

THE DEPUTY CHAIRMAN: Your
amendment has just been received. It
is too late. You should have given it
in time. Tt cannot be circulated.

SHRI LOKANATH MISRA (Orissa):
What is the use? Even that they
think is mud slinging. What to speak
of mud slinging, even tar cannot dis-
figure their faces sufficiently. -
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SHRI J. VENKATAPPA: When that
is the position, as far as the sericul-
ture industry is concerned, I do not
know why the Government is hesitat-
ing to protect the industry for g longer
period.

Next I would like to say a few
words about the constitution and the
functioning of the Central Silk Board.
This Board is mainly intended to take
suitable action for the development
of the sericulture industry. It has got
wide representation from all over the
country from the various parts where
the sericulture industry exists, as for
instance, Mysore. It hag got eight re-
presentatives on the Board. Then
there are States like Bengal, Bihar,
Madhya Pradesh, Assam, Madras and
Andhra Pradesh. They are also re-
presented on the Board. On this
Board, therefore, you have represen-
tatives from all these parts of the
country where the sericulture indus«
try exists. And then the Textile Com.
missioner is the  Chairman of this

. Board. Still T do not know the reason

why the Government is shirking
to give it some responsibility as far
as the allotment of finances for the
development of the silk industry is
concerned. The Government has not
parted with that responsibility in
favour of this Board. I do not know
for what purpose the Central Silk
Board should exist when it has no
power to sanction ai least a few loans
for the development of the silk indus-
try. It is just a recommending body.
It cannot exert any contirol over any
of the State units. That being so the

Central Board cannot play its part
efficiently at present. That is why
some of these deficiencies are there,

li¥e the non-imp'’ementation of moder-
nisatinn and also the failure to supply
disease-free layings. Though due to
instructions from the Central Gov-
ernment and also the initiative of the
Central Board, they were able to en-
act the Disease-free Layings Supply
ang Distribution Act in 1962, in
Mvsore it could not be implemented
effectively so far. I  think, even
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where it is implemented it has been
a failure. If you compare the quality
of seed supplied today with the qua-
Jity prior to this Act, you will find
that it has gone down. I think the
hon. Minister also knows that jn 1946—
48 when we were supplying Mysore
silk to the Parachute Companies, the
quality of the cocoon was higher than
it is at present, The rendita was
ranging from 14 to 16. Today it has
gone down and it is between 17 and
21. If there had been improvement
in the quality of the cocoon, then the
rendita would have improved. On
the other hand as I have said, it has
gone down. If we compare the qua-
lity, it is not development that we
have achieved, but it is deterioration.
The purpose for which we enacted the
law for the supply of disease-free
layings has been defeated. I do not
know how the Central Silk Board and
the Central Government release funds
for the development of this industry
only for enlarging their departments.
They should see thal there is  the
supply of disease-free layings to the
rearers If this is not done. then it
js the duty of the Government and
of the Central Silk Board to instruct
the persons concerned to supp'y such
layings and to rectify the existing
defects, The State Governments
should see that the quality of the seceds
15 improved. We have got only multi-
voltine races. We cannot eradicate
the existing defects unless we improve
the quality of the race. We should
also improve the quality of the Denier,
So we have to find out better races
so that the filaments drawn out of
them can be longer. For all this we
have to take the initiative in order
1o see that the basic seed is maintained
to improve quality, maintain the same
at varioug levels. For this we have
got to select suitable climatic condi-
1ions. To maintain the quality of the
Yasic seed, the best place is situated
in Jammu and Kashmir in the northern
parts, and in the Nilgiri Hills and the
Biligere Hills in the southern parts.
So these Hillocks should be utilised
for the maintenance of these Dbasic
seeds. In the matter of maintaining
“he quality of the basic seeds io en-

!
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Sure the better quality of the sced
distributed to the agriculturist is the
State concernad. And then there are
those who are concerned with the rear-
ing of the silk worm. For this purpose
the Government has to supply these
people with disease-free layings. |
want the Central Government to
instruct the State Government to take
up this matter and provide finance
for the implementation of these pro-
jects so as to ensure that the best seeds
are available to the sericulturists.

The Government has already taken
a decision to provide a full-time
Chairman to the Board, a person who
will be exclusively in charge of the
Sericulture Industry. But they have
not yet placeq anybody in charge of
this institution. I would request the
Government to take immediate steps
to provide a suitable Chairman who
13 an expert in this line. It does not
matter even if he is a retired officer,
but he should be an expert. Any per-
son who heads this Institution must
be an expert in sericulture because it
is a difficult job. When we compare
this industry with the other industries
we find that this one has got wide
differences from the others. Here it
involves the cultivation of the mul-
berry and there, as I said, the agri-
culturist is concerned. After the cul-
tivation of the mulberry the rearer
comes in and then there ig the man
who does the reeling. So technical
assistance is also needed. Research is
needed for getting better quality of
leaf, better seeds, Dbetter technique
of reeling of cocoons, So it is a very
difficult job to bring about imprbve-
ment and progresg in this industry. So
I woulg request the Government to
see that a proper man is made the
Chairman of this Board, a person who
is an expert and who can be of use to
the industry. With these few remarks
I support this Bill.

SHRI M. N. GOVINDAN NAIR
(Kerala): Madam Deputy Chairman,
this Bill seeks to extend the protection
to the sericulture industry for another
three yvears. This industry has been
enjoying protection for more than 30
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years and at one time this industry
had earneq a name for India; not now
but years ago. Today we are at a
stage that for this idustry to survive
protection is needed. I am not against
extending protection to this industry
but the question is after all these
years of protection, what is the pro-
gress that we have made in the mat-
ter of improving this industry so that it
can stand on its own legs? The hon.
Member from Mysore who spoke just
now gave a vivid picture about the
state of this industry. Now nearly three
million people are involved in this
industry. In spite of the fact that
protection has been given to this in-
dustry all these years and in spite of
the fact that the Silk Board has been
formed, I hope the hon. Minister will
not deny the fact that the industry
has not made much progress.

Now with regard to the improve-
ment of the mulberry tree and with
regard to the improvement in the
mattey of raising the worms to be
used in this industry the Government
and the Silk Board have failed to do
what they could have done. During
the Third Plan period only 50 per
cent. of the money allotted for the im-
provement of sericulture was expend-
ed. And nearly 80 per cent. of this
industry happens to be in Mysore
State. Take the question of the mul-
berry tree. Even after all this pro-
tection and all this allotment of funds
the mulberry tree is entirely depen-
dant on the rains. You were not able
to find enough funds or make neces-
sary arragements by which at least
the cultivation of this tree in places
where the climate is suitab'e is in-
creased and that cultivation is pro-
tected by irrigation instead of entirely
depending on the rains. Even in such
a simple matter you have not succeed-
ed.

Then there is the other complaint.
When 80 per cent. of the production
is in one particular State, in order
just to suit the convenience of one
officer the Silk Board is situated in
Bombay. They have been clamouring
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" for a full-time Chairman for the Silk
Boarg but the Government has not
yet conceded that very simple and
legitimate demand. I am pointing out
all these things just to show that when
it comes to a question of giving pro-
tection you come out with all kinds
of arguments about protecling the
industry from foreigners, etc. but
immediately after that you forget the
necessity of developing and improv.
ing thig industry so that the period of
brotection may be lessened. I am
quite sure that even after this exten-
sion of three years you are not going

to put this industry on its own feet.
Again you will be coming up with a
demand for a further extension of
this protection for this industry. Seo
at least now if the Government takes
care, pays more attention and makes
thig Silk Board an effective body with
enough funds an authority to spend
those funds for the improvement of
the industry, they will be able to help
in some way to improve the sericul-
ture industry in our country. Other

wise this will be a normal affair ant
after three years you will again com

and ask for protection and this pro-
cess will continue and the industry
will remain as it is.

Now, it is not difficult to know th:+
modern technique. There are other
countries like Japan, China, Russia,
and others where this industry has
daveloped very much, You can uti
lise their technical know-how, Here
a'so, as pointed out by my hon, friend,
in a place like Kashmir which is so
famous for silk the attempt at moder-
nisation has not succeeded. He spoke
about 300 basins and actual moderm
| sation came to only 30. Even thougt
l I am not opposing this Bill, my poin+
is that you should at least try your
best within these three years to put
the industry on its own feet by makin®
strenuous efforts to improve this in-
dustry and the first step in that direc-
tion would be to make the Silk Board
an effective organisation and insteaw
of having it in Bombay it should be
shifted from there to Mysore. Tha

will be much more helpful for the
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improvement ’ ang development of | that proper incentive and proper guid.

this industry.
Thank you.

SHRI M. SHAFI QURESHI: Madam,
I am extremely pleased that certain
very good suggestions have peen made
by hon. Members and especially Mr
Venkatappa’s insight into the prab-
lems of the silk industry is really very
commendable. But I must make it
clear that although we are fourth so
far as production in the world is con-
cerned, we are hardly producing 4
per cent of the total world production
of silk. So India is producing only a
very negligible amount so far as the
total world production is concerned.
Japan is producing more than 50 per
cent of the worlq production; then
comes Russia, then comes China. So
far as the order goes we are the
fourth all right but our production is
only 4 per vent. of the world pro-
duction. Out of this 4 per cent of
world production hon. Members are
aware that nearly 75 per cent. of the
silk is produced in Mpysore which iz
multivoltine type of silk. But it is the
univoltine type of silk which is in
great demand in the world and un-
fortunately it is grown only in areas
of Jammu and Kashmir and if we try
We can grow it in Himachal Pradesh
and other Himalayan regions. But it
takes time, If we have to compete in
the wor'd, we can compele oniy if we
have silk of good quality. The world
now is moving Ifrom these grtifiicial
fabrics to natural fabrics again. They
want pure wool. They want pure
silk, They are fed up with terylene
and other artificia] things. So, there
is a very great future so far azs silk
is concerned, but the main thing is
what about the quality, Are we 1in
a position to produce the best quality
of silk in India? The silk that we are
producing in Mysore is good for local,
internal consumption, but if we are to
compete with the world, we must have
this univoltine type of silk, which can
compete with Japanese silk. Chinese
silk, Russian silk or silk of any other
type. For this the Government has
got 1o see—and it is looking into 1t
through the efforts of the Silk Board—

ance is given to the real grower of
cocouns. Unless the real grower, the
man who hag to feed the silk worm
like a child, is given an assured price
for his cocoons, he will not possibly
take to the production of cocoons. It
is only when he has got a definite and
positive assurance that he will get
ttis much money from his cocoon that
he will divert his attention from his
other occupations ard take to the
production of silk really. For that
what is required is that a zjood incen-
tive should be given. Proper training
{ucilities should be provided to the
real growers of the silk cocoons.

So far as the question of mulberry
irees is concerned, T can assure my
hon. friends here that the research
slations are looking into it. They have
been able to produce a bush type
of mulberry tree. 'There is constauni
research going on and the results are
very good and I can say that certain
areas, for instance, Jammu and
Kashmir, will become absclutely self.
sufficient so far as seed is concerned
and after two or three years they will
rot have to import any Japanese seed
for the production of silk,

So far as the international price and
whe internal price are concerned, the
fluctuation in the international and
internal prices is so great that we had
to come to an agreement witn this
industry. Otherwise. the silk indus-
v'y, whatever hag survived so far.
woulg have abso'utely died cut. Mr.
Nair said that this was once a glorious
Industry. I must tell him for his in-
formation that even with our little
effort. India this year won the world’s
biggest prize. The world prize was
awarded to India by the World Silg
Congress. An Indian fabric was ad-
siudged to be the best fubriz in the
world. There were nearly foity courn-
{11es which had brougbt their sitk pro-
ducts to that particular exhibition
So far as quality is concerned, so far
as the technique and design are con-
cerned, we are not lagging behind.
The on'y question is more production.
With only 4 per cent. share in the
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world’s production we are not making
much headway. But we are confident
that we can grow more of these mul-
berry trees and have more of this uni-
volline type of silk in this country,
because for us it would mean employ-
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ment for thousands of people, pro-
vided proper encouragement is given
to the real growers of the silk sced

and silk worm.

So far as the Silk Board is concern-
ed, once again I have to say that hon.
Menbers of both Houses, Lok Sabha
and Rajya Sabha, are members of
the Ceniral Silk Board. No’ so far
as the question of having a separate,
independent Chairman for the Silk
Board is concerned, I quite agree with
ithe Members and I can assure them
that a decision wil! be taken within
a month or two about having a sepa-
rate Chairman for the Silk Board.
Previously the function was combined
with the Textile Commissioner., The
Textile Commissioner is a very busy
officer and has much work so far as
other textiles are concerned. So, the
Government has thought it necessary
that we should have a full-time
Chairman for the Central Silk Board,
and he should devotle his entire atten-
tion to the development of silk in
different parts of our country.

I do not think any other point re-
mains. So far as the question raised
by Mr. Govindan Nair is concerned
tha! we must provide jrrigation, facili-
tiecg and have better techniques for
the development of mulberry, I quite
agree with him. The Central Silk
Bonrd is looking into this matter, It
wotlld be for the States concerned to
piavide the irirgation {facilities for
ihe growing of mulberry trees in their
own areas. I have nothing more to
say.

SHRI M. N. GOVINDAN NAIR:
Why is it that only fifty per cent. of
the moncy that has been allotted has
been spent?

SHRI M. SHAFI QURESHI: The
question is not only of money. The
question is one of having more areas
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and of encouraging more people e
grow more silk worms and muiberry
trees, Unless you do that, what is
the fun of having more money in your
hands? Who is going to utilise this
fund? The point is peop'e must, first
of all, be given some incentive, some
encouragement to grow mulberry
trees to grow cocoons and bring the
silk out. Whereaver funds are needed,
they will be given. We have got suffi-
cient funds.
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SHRI AKBAR ALI KHAN (Andhia
Pradesh): Why were not these steps
taken and people encouraged to grow
more, when you had the money?

SHRI M. SHAFI QURESHI: The
States are doing it and the Centre is
also looking into the matter,

THE DEPUTY CHAIRMAN:
question 1s: °

The

“That the Bill further to amend
the Indian Tariff Aci, 1934, as pass-
ed by the Lok Sabha be taken into
consideration.”

The motion wus adopted.

THE DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill

SHRI M. SHAFI QURESHI. Madam,
I move:

“That the Bill be returned.”

The question was put and the motion
was adopted.

MOTION RE REPORT OF THE
MONOFPOLIES INQUIRY COMMIS.
SION, 1966

THE DEPUTY CHAIRMAN: Next
item is the motion 10 be moved by
Mr. Banka Behary Das. We are just



